IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P. (S) No.7326 of 2019
-----Chaturanand Yadav, aged about 55 years, S/o Late Huro Yadav, R/o
Village-Ghurniya Malniya, P.O.-Lalkhoriya, P.S. Sarawan, District
Deoghar
....
.... …. Petitioner
Versus
1. The State of Jharkhand
2. The Deputy Commissioner, Deoghar, P.O.+P.S.+District Deoghar
3. The D.D.C., Deoghar, P.O.+P.S.+District Deoghar
4. The C.D.P.O., Deoghar, P.O.+P.S.+District Deoghar
5. The B.D.O., Sarawan, P.O.+P.S.-Sarawan, District Deoghar
6. Smt. Babita Devi, W/o Shri Gopal Yadav, R/o Village-Ghurniya
Malniya, P.O. Lalkhoriya, P.S. Sarawan, District Deoghar
....
.... ....
Respondents
CORAM

: HON'BLE MR. JUSTICE SANJAY KUMAR DWIVEDI

For the Petitioner
: Mr. Sudhansu Kumar Deo, Advocate
For the Respondents
: Mr. Shadab Bin Haque, A.C. to Sr. SC.II
-----04/24.06.2020
Heard Mr. Sudhansu Kumar Deo, learned counsel for the
petitioner and Mr. Shadab Bin Haque, A.C. to Sr. SC.II, Mr. Mukesh
Kumar Sinha, learned counsel for respondents-State.
This writ petition has been heard through Video Conferencing
in view of the guidelines of the High Court taking into account the
situation arising due to COVID-19 pandemic. None of the parties have
complained about any technical snag of audio-video and with their
consent this matter has been heard.
The petitioner has preferred this writ petition for quashing the
resolution dated 19.11.2007 by which the selection of Aganwari Sevika
was done by Gram Sabha.
Mr. Sudhansu Kumar Deo, learned counsel for the petitioner
submits that on the forged document, respondent no.6 has been
appointed on the said post and he has already approached the
concerned officer and also filed a representation before the Deputy
Commissioner

but

nothing

has

been

done

with

regard

to

representation and that is why instant writ petition has been filed.
Mr. Shadab Bin Haque, A.C. to Sr. SC.II, learned counsel for
respondents-State vehemently submits that the petitioner has
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challenged the resolution dated 19.11.2007 and appointment is of the
year 2007. After much delay, the same has not been challenged and on
that ground the writ petition is fit to be dismissed. He further submits
that post of Aganwari Sevika is not a civil post and the Writ Court may
not pass order under Article 226 of Constitution of India.
In view of above facts, without going into the merit of the case
and as the representation of the petitioner is pending before the
Deputy Commissioner, the petitioner is directed to approach the
Deputy Commissioner by way of filing fresh representation. The
Deputy Commissioner will decide the representation in accordance
with Rule, Regulation and Guideline and the law prevailing in this
regard within a period of eight weeks.
With the aforesaid direction, this writ petition stands disposed
of.

(Sanjay Kumar Dwivedi, J.)
Anit

